GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 1404

TO BE ANSWERED ON THE 11™ FEBRUARY, 2020/ MAGHA 22, 1941 (SAKA)
PUNISHMENT FOR RAPISTS

11404. SHRI SANTOSH PANDEY:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Judiciary in its latest verdict has recommended castration as a
form of punishment to the rapists who have been found guilty;

(b) if so, the details thereof and the reaction of the Government thereto;

(c) whether the Government proposes to amend the Indian Penal Code based
on the suggestions made by the learned judges and if so, the details thereof;

(d) whether the Government has any proposal to make amendments in the
penal law to introduce separate punishment for each crime instead of the
commutation of sentence of those who commits crime again and again; and

(e) if so, the details thereof and if not, the reasons therefor?
ANSWER

MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI G. KISHAN REDDY)

(a) to (e) : ‘Police’ and ‘Public Order’ are State subjects under the Seventh
Schedule to the Constitution of India. The responsibilities to maintain law and
order, protection of life and property of the citizens are with the respective
State Governments. The punishment in rape cases are awarded as per the
provisions contained in extant laws. Amendment to the laws is a continuous

process, and is undertaken after due consultations
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